231 Oral Answers

avg gam 9T wfg v @4 & v
T §;

(7) FT FIFT LT AT AT
s ff 9 ffw d=d ¥ wfy awa
Targ € A Sy qX fET ¥ wiw 9q

qar g ; UK .

(w) afe afi, @ & =T
FO § 7 .
The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) to (d). A state-
ment is placed on the Table of the

House. [See Appendix I, annexure No.
44.]
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Shri Syamnandan Sahaya: Will Gov-
ernment please state the cost of re-
clamation per acre charged by the
Tractor Organisation and that charged
by .the Government from private
parties for such reclamation? ’

Dr. P. S. Deshmukh: I do not think
there is any difference between what
we charge and what it costs us. It is
supposed to be on a ‘no-profit-no-loss’
basis.

STRIKE BY INDIAN SEAMEN

*190. Shri S. N. Das: Will the
Minister of Transport be pleased to
state:

(a) whether the agitation started
by the National Union of Seamen of
India against the Government con-
trolled Seamen’s Employment Scheme
in Bombay Harbour has been called
off by the Union;

(b) the grievances of the TUnion
which led to that agitation; and

(c) vhe assurances, if any, given by
the Director-General of Shipping to
the Union to redress their griev-
ances?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) Yes.

(b) The main grievance of the Union
was that the Seamen’s Employment
Board set up under the scheme has
advisory functions only and no exe-
cutive authority.
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(¢) The Director General of Ship-
ping has indicated that after some ex-
perience has been gained of the work-
ing of the Board, he would take up for
examination. with a view to making
suitable recommendations to Govern-
ment, the suggestion made by the
seafarers’ representatives that the
scope of the functions of the Seamen's
Employment Board should be enlarged.
He has also agreed that where within
the framework of the Scheme there is
unanimity among the representatives
of shipowners and seafarers on ény
issue, the advice of the Board will ordi-
narily be given effect to.

Shri S. N. Das: May I know whether
the Government scheme has been ex-
tended to all the departments on ship,
qiz., engine room, deck and saloon?

Shri Alagesan: Yes, it covers all.

Shri S. N. Das: May I know whether
the scheme has been extended to Cal-
cutta and other ports also?

Shri Alagesan: It is our intention to
set up an office very soon in Calcutta
also. '

C.T.O. SURPLUS STORBS

*191. Shri Barman: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the maintenance charges of the
Central Tractor Organisation Surplus
Stores during each of the last three
years;

(b) the book value of such stores;
and

(c) the procedure adopted for dis-
posal of such stores, and the price
fetched by disposal during each of
the last three years?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) No separate
figures of maintenance charges for sur-
blus stores alone are kept.

(b) The book value of the stores
declared surplus to the requirements of
Central Tractor Organisation during
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edch of the last three years is as fol-
lows:—

Year Book value in lacs
of rupees.
1951-52 34 99
1952-53 12°92
1953-54 14°05
6196

(c) During 1951-52 and 1952-53 the
Chairman, Central Tractor Organisa-
tion was declaring and disposing to
the best advantage of the Government,
all surplus stores upto a value of
Rs. 5,000 in any individual case.. In
respect of stores whose book value was
more than Rs. 5,000 disposal was made
in consultation with the Government
of India.

From 1953-54, all stores which have
been dcclared surplus to the require-
ments of the Central Tractor Organisa-
tion are being reported to the D.G.S. &
D. for disposal who after offering the
same to priority indentors, dispose of
either by public auction or by inviting
tenders.

The Chairman, Central Tractor
Organisation has been delegated from
‘15th May, 195¢ enhanced powers to
dispose of surplus stores lying in Delhi
whose aggregate book value does not
exceed Rs. 5,000/- and in case of cer-
tain old stores upto an aggregate book
value of Rs.10,000/- in some outside
stations away from Delhi. The powers

* of disposal upto Rs. 10,000 is effective

for 4 months from 15th May, 1954.

The price fetched by disposal of sur-
plus stores during each of the last
three years is as follows:—

Year Sale value realisec®
(In lacs of Rupees)
1951-52 983
1952-53 . 17°32
1953-54 14°63
ToTAL : 4178

Shri Barman: May I know whether
the Pashabhai implements, which cost
Government Rs. 21 lakhs, are still being
experimented for other purposes or





